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THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIK ARJUN): (a) Wagons are supplied 
for loading of steel from Steel Plants 
including for destinations in Gujarat State, as 
per demands placed by the steel plar Coal 
supply for Gujarat State mainly from Korea-
Rewa Coalfield of South Eastern Coalfields 
Ltd, and Western Coalfields Ltd. where avail-
ability of coal and rail transport not adequate 
to meet the demands of consumers including 
those located in Gujarat. As a result, loading 
of coal to Gujarat State for Core and Non-core 
sectors put together * is und 70 per cent of the 
programmes. 

(b) and (c) Due to inadequate availability 
of superior sieam coal offered! for transport 
by rail from Korea-Rewa coalfield supply of 
coal to ceramic industries in Gujarat is less 
than their demand. Ministry of Coal have 
instructed all the coal companies to supply 
atlelast 50 per cent of the linked quantity of 
coal to industrial consumers in non-core 
sector by rail or road. 

Assault on Newsman's Family   to Train 

3045. SHRI N.   E.   BALARAM; 
SHRI  CHATURANAN 

MISHRA; 
Will the Minister of HOME AFFAIRS be  

pleased  to state; 

i whether Government's attention has 
been drawn to the newsitem captioned 
"Newsman family assaulted in train" which 
appeared in the Indian Express dated 7th 
July, 1992; 

(b) if so, what action has been 
taken on the complaint of the victims of 
assault;  and 

(c) what steps are proposed to be taken to 
ensure that the passengers in the reserved 
compartments of the long-distance trains are 
not disturbed, harrassed  and assaulted by the 
pass- 

engers who get into such compartments 
without a reserved seat from different 
stations? 

THE  MINISTER OF STATE IN 
THE MINISTRY OF     PARLIAMENTARY  
AFFAIRS  AND  THE MINISTER OF STATE 
IN THE MINISTRY OF HOME AFFAIRS 
(SHRI M.    M. JACOB):  (a)  Yes, Sir. 

(b) The registration, investigation, 
detection and prevention of crimes on running 
trains is the responsibility of the Government 
Railway Police which i unctions under the 
control of the State GovernmentB|Union 
Territory Administrations. It is for them to 
take necessary action on the complaint of the 
victims of such assaults. 

(cj The steps taken by the Ministry of 
Railways include:— 

(i) Distance restrictions imposed on 
travel on certain long distance trains; 

(ii) surprise checks with the help of 
GRP/RPF to detect unauthorised 
passengers found travelling in reserved 
coaches and to detrain and fine them under 
provisions of new Railway Act; 

(iii) imposition of punishment on 
conductors/TTEs/Coach Attendants found 
responsible for dereliction of duty; and 

(iv)  more stringent legal    provisions 
imposing a fine upto Rs. 500i under the Tiew 
Railways Act,  1989. 
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